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About 55650 workers were assisted in
securing alternate employment upto
October, 1978,
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Holding of Triple Charge by Secretary,
Electronics Commission

3212. SHRI BHAGAT RAM: Wil
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Secretary, Electronics
Commission of India has also been
appointed as Secretary, Department of
Science and Technology and Director-
General, CSIR in addition fo his pres-
ent duties;

(b) whether in the past three Scien-
tists; used to hold these posts
separately;

(¢) whether all the three depart-
ments have been merged; and

(d) with what aims and objects,
these declsions have been taken and
whether one person will be in a posi-
tion to run three vast departments
efficiently?

THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a) For a very.
brief period (from 10-10-1978 to
1.12-1978), Secretary, Department of
Science and Technology  and Director
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General, CSIR held the posts of Sec-
retary, Department of Electronics and
Chairman, Electronics Commission, as
a purely interim measure of adminis-
trative convenience,

(b) Yes, Sir.
(¢) No, Sir.

(d) Secretary, Department of
Science and Tecinology does not hold
the post of Secretary, Department of
Electronics any longer but holds the
post of Director-General, CSIR. Gov-
ernment consider that this is condu-
cive to sdministrative convenience and
efficiency.

Payment of Power Tax by N.D.M.C.

3213. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(ar whether it is  a fact that New
Delhi Municipal Committee has stopped
payment of power tax to Delhi Muni-
cipal Corporation for the power
supplied to it and have sought legal
opinion in the matter;

(b) if so, Government’s reaction
therein; and

(c) steps proposed to be taken by
Government to find out a solution to
this dispute between the civic bodies?

THE MINTSTER- OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR S. D. PATIL) : (a) Yes, Sir.

(b) and (c). The matter is under
consideration of Delhi Administration.

Pest of Hindi Officer

3214, SHRI RAM VILAS PASWAN:
Will the Minister of DEFENCE be
pleased to gtate:

(a) whether a post of Hindi Oficer
has been filled up recently in the
Ministry of Defence;

(1) whether the post was Alled
without inviting fresh applications;





